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THE MINISTER OF HOME AF-
. FAIRS (SHRI CHARAN SINGH):
(a) The Government have not recelv-
ed any such request. ’

(b) Does not arise.

Betting up of Second Press
Commission

*124. SHRI K. LAKKAPPA:
SHRI O. V. ALAGESAN:

Will the Minister of INFORMA-
TION AND BROADCASTING  be
pleased to state:

(a) whether Government are consi-
dering to set up a Press Commission
again; and

(b) if so, the main reasons for the
same?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) It is now 25 years since the last
Press Commission was set up. It s
felt that the time may have come for
another look at the basic issues that
affect the quality and freedom of the
press to see what steps are necessary
to create conditions in which it, es-
pecially the language ang regional
press, can grow along healthier lines.

Hiegal Coal Mining by Private Opera-
tors in Jharia and Hazaribagh

*120. SHRI K. A. RAJAN:
SIIRIMATI PARVATHI
KRISHNAN:

Will the Minister of E£NERGY be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
the private operators have again en-
tered coal mining in a very b« wav
all over Jharia and Hazaribagh;

(b) whether the private individuals
were prevented from coal mining
after the enaciment of the Natlon-
allsation Act: and

(c) it so, the action taken ugainst
these private opecators?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
(c). With the coming into force of the
Coal Mines (Nationalisation) Amend-
ment Act, 1976, with ellect from 20th
April, 1978 all coal leases held in the
country by private parties, except
those held by companies, engaged in
the production of iron and steel were
terminated. However, from May 1977
onwards, a number of parties filed writ
petitions, 1n the Supreme Court chal-
lenging the above mentioned Act and
obtained stay orders. On the basis of
these stay orders. the parties started
mining coal in areas including Jharia
und Hazaribagh. Subsequently, how-
ever, these stay orders were got modi-
fled in September and October, 1977,
whereby the parties have been pre-
vented from mining coal, although
taking over possession of their mines
in pursuance of the Coal Mines
(Nationalisation) Amendment Act,
1876, has been stayed. Central Gov-
ernment have addressed the Stale
Governments of Bihar and West Ben-
gal to take appropriate action in the
light of the latest stay orders of the
Supreme Court. Necessary steps have
also been taken to oppose the wnt
petitions both on points law and facts.
The matter, is, thus, sub-judice,
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